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^'rs « Rosy Thomas  ............................. applicant*

Versus

Union of India & others  .............. Rospondonts *

.Hon’bio Mr.Justico U.C .Srivastavap'/.C .

Hon *h la Mr. K.Oba yva,A ____________ ______

(By Hon ’b lo Mr .Justice U C  Sr ivastavn,V C « ) 

Aqainst ruvcrsion OEicr dat̂ ^d 19*1C.97 

from thj I ost of Office- Superintand.nt to tho ^ost 

of Junior St.ntg raphar^ tho app^cant filed this 

application boforu the 'tribunal#

2 . The applicant -as a Junior Stonographar in

thG dDpartmcnt and sh5 was proootQd as Off ico Suporin-

tondcint vido ord^>r dati-d 1 2 .3 .8 4  in placu of Shri C .? .

Pah^a,. It was provided in the ordor thnt tho vacancy

is liko!y to cxcood 45 days end it was spccifiod

in tho ordor that hor ippointmont vjes temporary and

can be t^rrinat-^d at dny tir^' without assigning any

rjason. Vidu ordur datad 2C .4 .8 '!, sho was promotad

as OfficG Suporintondont on regular basis from the

d>>tj cf i?su. jf ■’•Vl latter. Tho applicant filod

rcproscntation against tho samo and it vjas clarified

by thj d̂ -p3rt:nv.nt vid.- ord^r dated 1 .5 ,8 5  that ?ho

w ill  ranoin on probation for a period of two yoars .

According to applicant  ̂ sho was appointed on

regular basis and os such thore vvas flo quostion of

placing h^r on probation and sho could not have boon

reverted. Prr'or to hor rwV^rsionj statutory r u k ?  cape
pr on 0X 1  on xo

in force on 1 2 .9 .7 7  ani the rul.' provides'this post .

on probation. Vide earlier oder^ undoubtedlyp the
but

applicant was proaot^d on regular b a s is / there was 

no viord in t^e said Qrd.^r th-: sh„ is bwing pro.notjd 

on probation, ’̂ u't v̂ -ry soon thereafter it v;as r-ctifiet 

and th^ applicant was apprised cf th : fact thaw



was on probation. This was irv?0'nf6rmity with tho 

rucruitmont rulss. Later on, the case of the applicl 

was considGrod by the Departmsnta 1 Promotion CommitI 

and tho Dopartmental Promotion Committee came to thi 

conclusion that she has not succoasfully peforraed 

her duties and hor probation pericdwill not bo 

-jxtondud. This timo also as a resu It of the 

rctco-Tiundation of tha DPC, her reversion order was 

passed.

3 . On behalf of the applicant, it was disput|

that no docrn-'nts of proceedings of DPC had boon

produced and on prayer for production of documentfp

the same have b--un produced today before us. The

proceedings of D7C have been produced which indicate

that the case <f the applicant was again considered

by the DPC and r/hich after considering h6r caso^

ca-̂ e to the conclusion that she has not completed

her probation period successfully and has not

performed her duties as expected, that is vihy

reversion order '--as passed# learned counsel for the

applicant contsndud that once she was appointed

on regular basis, no variations could have been made 
in ^

It may be that/the earlier otder when she was promot:

on regular basis, there was no reference regarding 

her appointment on probation but subsequently the 

position was clarifi-d because the earlier order 

was not issued in accordance with the recruitment 

rules. Even .If his contention is accepted, it 

could no-t have been a regular appointment because 

no r-gular appointiient can be made against the 

provisions of statutory rules. Consequently, the 

plea, '.?hich has been raised by the learned coj '̂ 'Tj ’ 

for the applicafttj fails. It was within the jurisdi-- 

-ction of the '3X to consider the suitability o*;
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thG candidatu.Tho DPC whilo r^vio'.Jing tha work of tfe 

ipplicatrtp found ‘thst sh3 was sciil net found fi't.

She porformod dirtios as Offlcj Suparintondent net on 

rogular basisp that is v.'hy thoro v̂ as no option but to 

pass ravorsion order. Accordingly, the rovorsion order 

had passed, ^broly bc^causa tho rovorsion csrdar

has boon passjds it doGS not ’moan that tho applicant 

will not qGt any chancQ or opportunity in f-jturo.

In casoj thw applicant provus that sho is the soniormos 

Stonographor, appears no r̂ -ason as to why hor

casj for tha post of Office Supcrintondont may not 

considorjd. -ith obsorvations, tho application

stands disnissod.N’o order as to costs.

----^  V3CE CHAm-?>M

3«TE3: f’0V2»r!Ea 19.199?.. .

(ug)


